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 As per the report of the Office, the original Power of Attorney 

was earlier shown and the petition for condonation of delay has been 

filed on 04.09.2018. 

2. Considering these facts and the note of the Office, I find, the 

only defects which were earlier not cured by the Appellant were 

defect Nos.2 and 3, which has been subsequently cured.  Hence, let 

the case be listed before the Hon’ble Bench on 07.09.2018 for 

hearing. 

 

(Abni Ranjan Kumar Sinha) 
Registrar 

 

Dictated and corrected by me. 

 
 

(Abni Ranjan Kumar Sinha) 
Registrar 

 


